The Andhra Pradesh Municipalities (Amendment) Act, 1988

Act 31 of 1988

Keyword(s):

Annual Letting Value, Cattle, Councillor, Dangerous Disease, Development Commissioner,
House-Gully, Land Revenue Code, Municipal Borough, Municipality, Nuisance, Octroi, Official
Owner

Amendment appended: 22 of 1994, 15 of 1996, 25 of 1996, 34 of 1996, 20 of 1997, 35 of 1998,
5 of 1999, 6 of 1999, 10 of 1999, 10 of 2001, 9 of 2002, 19 of 2002,16 of 2009, 16 of 2011,
9 of 2015, 11 of 2018

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the
accuracy, completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be
available. Principal Acts may or may not include subsequent amendments. For authoritative text, please
contact the relevant state department concerned or refer to the latest government publication or the gazette
notification. Any person using this material should take their own professional and legal advice before acting
on any information contained in this document. PRS or any persons connected with it do not accept any
liability arising from the use of this document. PRS or any persons connected with it shall not be in any way
responsible for any loss, damage, or distress to any person on account of any action taken or not taken on the
basis of this document.




THE ANDHRA PRADESH MUNICIPALITIES
(BMENDMENT} ACT, 1988B.

ACT NO. 31 OF 1988.
[l4th September, 1988)

An Act further to amend the Andhra Pradesh
Municipalities Act, 1965.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Thirty- -ninth Year of the Republic
of India as follows:-

1. (1) This Act may be called the
Andhra Pradesh Municipalities {(Amendment)
Act, 1988.

{(2) It shall bhe deemed to have come
into force on the 23rd May, 1988,

. *Received the assent of the Gevernor on the 13th September, -

1988. For Statement of Objects and Reasons, please see Lhe
Andhra Nradesh Gazette, Part IV-A, Extracrdinary, dated the
Yoth August, 1888, at page 3.
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2, in lhe Andhra Pralesh - Municipaiities  Act,

1965, in section 3, lor sub-sections {2) and (3), th:
lollowing sub-sections shall be subsli w'ed, namely:--

“(2) Any resident of a lo:al area cr tax payer
ol a Municipality, as the case may be, in respect of
which any such rotification has besn pubiiched may,
if he desires to object 1o a ything therein con'ained,
submit his objeclion in writing to the Goweramont
within six wecks from the publication of 1he :oftifica-
tion and the Government shall take ail such
cljections inwe consideratian.

13) When six weeks from the publ] calion of “he
notifteation have expired. and  Lthe Government  have
considered the obj:cticns, if any, which have been
submiited, they may, #s the caze may be, by notifica-
tion in the Andhra Pradesh Gazetre, declare 10 be a
Muuicipality, or include in or exclude from a Munici-
pality, the lacal darea or any portion thereof.”.

3. The Aondhra Pradesh Municipal'ties (Sec nd
Anmcndment) QOrdinance, 1983 is hercby repealed.



THE ANDHRA PRADESH MUNICIPALITIES AMEND-
MENT). ACT, 1994.

ACT No. 22 OF 1994.

f9th August, 1994.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965.

Be "1t enacted by the Legislative
Assembly of the State of Andhra Pradesh in
the Forty-fifth Year of the Republiec ©6f
India as follows:-

1. (1) This Act ‘may be called the
Andhra Pradesh Municipalities (Amendment)
T Act, 1994,

(2) It shall be deemed to have come
into force with effect on and from the
30th March, 1994.

*pecelved the assent of the Governor on the 6th
Auqust, 1994, For Statement of abjects and Reasons,
please see Andhra Pradesh Gazette, Part IV-A, Extra-
ordinary, dated the 12th Hay, 1994 at Page 3.
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Azendgeat of- 2, In - the Andhra. Fradesh Munlci-
Sectlon 624, pajiities Act, 19565, in section 6ih, ik
- sub-section {l), in the proviso for ths
Act VL of  ypeds “"in  the aggregate excecd Lwo
}955' years", tche words "in the avgrocyzue
exceed three years” shall be subsxituied

Repeal of 3. The Andhra, Pradesh Municipalities
Ordinapce (Amendment) rdinance, 19%1 iz henreby
No. 5 of Trepealed. ’

-, 1994,

K. SATZANARIYANA WIRTHY,
Secretayy to Governwent.
Legislative Affairs,
Law Departaent.




THE ANDHRA PRADESH MUNICIPALITIES (gmﬂﬁn
. MENT) ACT, 1996.

ACT No. 15 OF 1996. _
. . [26th August, 1996.]

AN ACT PURTHER TQ AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965.

: Be it enacted by the Leglslative
Acpembly of the State of Andhra Pradesh in

.- the Forty-sevent Year of the Republic of
,India as follows:— -

*Rece1ved the assent of the Governor on the 26th
August, 1396, For Statement of objects and- Reasons,
Please see Andhra Pradesh Gazette, -Part IV-&, Extra- '
ordinary, dated the 21st March, 1996 at Page’ 5 & 6.
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- 1., (1) %his Aact may - be called the
Andhra Pradesh Municipalities (Amendment)
Act, 1996.

{2) It shall be. deemed -to have come
into force with effect from the l2th
February, 1996.

2. Por section 74 of the Andhra Pradesh

- Municipalities Aact, 1965 (hereinafter

referred to as the Principal Act), the
following sections shall be substituted,
namely:-

"Appointment to 74. Subject to any rules
post:s of 0ffi~ | ifcItding .the "rule for
cers and swple= | the representation . of .
yees of Couricil | Scheduled - Castes, - Sche-
sanctionsd ‘duled Tribes and the so-
under section 73. cilally and educationally
backward classes of citi-
zens which the Government may make in
this behalf, and notwithstanding anything
in the Andhra Pradesh. (Andhra Aaitea)
Public Health Act, 1939 or any other law
similar thereto for the time being in
force, appointment to posts of officsrs
and enployees sanctioned under section 73,
shall be made by the Chair-person:

Provided that an appointment to the
post of a headmaster or a headmistress of a
high school maintained by the. Council
shall be made from a panel. prepared by a
committee consisting of the Chair-person,
the Commissioner, - the District 'Educa-
tional. officer -having jurisdiction and
not - less than three but not more than
seven members chosen in this behal‘f by .
the Council:
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Provided further that appointment to
all the other posts the pay or maximum
pay of which exceeds rupees one hundred
shall be made from a panel prepared by a
comnittee consisting of the Chair-person,
the Commissioner and not less than three
but not more than seven members chosen
in this behalf by the -Council.",

3. For section 77 of the principal Amendment of
Act, the following section shall be sub- section ?‘?
stituted, namelw:-

77.{(1} Subject to the provi-

"Power to ; .
siong of sections 7% and 20

- punish

municipal' and to such control as may be
mployees - prescri bed 7 the Commi ssio'ﬂ-er

may censure, fine, withhold

increment in the time-scale of pay of,

-withhold prcmot:.on £from,; suspend or reduce

in rank anj officer or other employees

in the.service of themunicipality except

an officer appointed under section 29 or

section 71, or an officer, or other

employee belonging to amunicipal service.
for the State constituted under section
80 for .any breach of departmental rule

or discipline or for carelessness, unfite
Ness, neglect of duty or other misconduct

after giving an opportunity of showing

cause against the penalty proposed:

Prov.:.ded that a fine shall not be
imposed cn any officer or other employee
unless he is a Bill-Collector or is the.
holder of such post as may be prescr:.bed.

(2). subject to such control as. may
be prescribed, the cha:.r-person shall
have the power to impose penalty of
removal or dismissal onm such officer or
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other employee after giving him a reasona-
ble opportunity of showing cause against
the action proposed to be taken in regard.
to hims: ' :

Provided that ‘he may, in public
interest, 'suspend any such officer oz
other employee pending 'action proposed

.to be taken in regard to him under this

sub-section.".

4. The Andhra Pradesh Municipalities

Ordinadc® (gacond Amendment) Ordinance, 1996 is
8 of 1995-hereby repealed.

G. BEAVANI.PRASAD,
Secretary to Government,
Legislative Affairs % Justice,

' Law Department. -



THE ANDHRA PRADESH MUNICIPALITIES (SEGOND
AMENDMENT )} ACT, 1996: :

ACT NO. 25 OF 1996.
[5th October, 1996.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965.

Be it epacted by the Legistative
Assembly of the State of Andhra Pradesh in
the Forty-seventh Year of the Republic of
India, as follows:-

*Received the assemt of the Governor on the 4th
Octaber, 1996, For Statement of objects and Reasons,
Please see Andhfa Pradesh Gazette, Part IV=A, Extra-
ordinary, dated the 27th August, 1996 at Page 3.
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Short title. 1. This Act. may be called the Andhra
Pradesh Municipalities (Second Amendment)
Act, 1996.

Amendment of 2. In the Andhra Pradesh Municipali-
section 11. tjeg Act, 1965, in sectiom 11, for the
Act VI of  yords “the Government", wherever they
1965. occur, the words "the State Election
Commission", shall be substituted.

G. BHAVANI PRASAD,
Secretary to Government,



$AF ANBHRA FRADESH MUNICIPALTTIES (A:ND-
MENT)Y ACT, 1996.

AQT o, 34 OF 1996.
[2pd Novembér, 1996. ]

{ ACT FURTHEK TO ﬁﬂnu- THE ANDERA PRADESY
SERTCIPALITIRES AC i263.

B3> it epacted by the  Lesizl Vi
Asgembly of tla Bicta of Andhra Pradesh in
Tha foriy-sevs lear oi Lie Republic of
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{2} It shall be deemed to have come
into force with effect from the 22nd
November, 1895

Amendment 2. In 'the Andhra Pradesh Munici-
of SchegulepPalities Act, 1965, in Schedule II,
IT. Act vr under the headiny "Taxation and Finance
of 1965. Rules", in Part I, Taxation Rules,-

{1) in rule 29,-

(a) to sub-rule (1), the £following
proviso shall be added, namely:-

"Provided that all notices, bilils or
directions referred +t¢ in sub-rule
{1) shall be served on- all the tax
payers by the end of May for the first
half year and by the end of NOVﬂmber for
the second half year.";

(b} in sub-rule (2}, after Clause
(b), the followiny clause shall be added,

namely:-

"({c} an intimation about the charging
of a simple interest at the rate of 2% per
mensum in case of failure to pay property
tax within fifteen days from the date of
service of the bill.";.

{(2) in rule 30, to sub-rule (1), the
following shall be added at the end,
before the proviso, namely:- and:mterest
due on account of delay in the payment
of property tax shall also be recovered
in the manner provided in this rule:";

(3) in rule 32, in sub-rule (1), for
the words "on account of the tax" cccu-
ring at three places, the words "on account
of the tax includiny simwle interest, if
any," shall be substituted;

S
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(4) to rule 35, the following Explana-
tion shall be added, namely:~

“Explanation:- For +the purpose of
this rule, ruls 36 and rule 37, the woerd
‘tax’ includes "the simple interest,if
any.". .

- . BHAVANY PRASLD,
Secretary to Government,
Legislative Rffairs & Justice,
Law Department.



THE ANDHRA PRADESH MUNICIPALITIES (AHEND
_MENT) ACT, 1997.

ACT No. 20 OF 1997*.
[21st August, 1997

An'Act further to amend The Andhra Pradesh
Municipalities Act, 1965..

Be - it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republ:.c
of India, as follows:i-

1. (1) This Act may be called -the Shorttitl
Andhra Pradesh Minicipalities (Amendment) and com-
Act, 1997. mencement:,

*Received the asseént of the aovernnr ‘'on19th August, 1997.°
For Statement of the Objects and Reasons. Please see ‘the
A.P. Gazette Part IV-A Extraordinary dated .25th July.

1997 at P-4,
195
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{2) It shall be deemed to have come
inte force with efféct Irom the 27th
March, 1996.
Amendment 2. In the Andhra Pradesh Municipali-
of section ties Act, 1965, (herelnaf.ter referred
62-A,Act VI to as the principal Act) 'in section
of 1363.- 62-3, in sub-section (1), .

, (i) for the words "which shall not
exceed oOne vyear", the words ‘"which
shall not exceed one and half- years"
shall be substltuted,

(ii) in the proviso. for the words
"beyond one year" the words "beyond one
and half years" and for the words "in
the aggregate exceed four years®, the
words "in the aggregate exceed five and
half years or 'till the newly  elected
‘councils assume office whichever is
zarlier”, shall be substitunted.

Validatiorn. 3. Notwithstanding anything contained
in the principal A&Act, any Judgement,
decree or order of a Court, or any other
authority, every action taken or thing

' done by the Special Officer in exercise
of the powers conferred under section
62-2 of the .principal Act shall not be
deemed to be invalid or ever to -have
become inwalid by reason of the fact
that such actions were taken or such

" things were done by such Special Officer
when the power in this behalf had not

been entrusted to him ~ under the-

provisions of the said principal Act and
"accordingly any -action- taken or +thing
done by such Special Officer, shall for
all purposes, be deemed %o be, . and
‘deemed to have always been taken or done
in accordance with the provisions of the
prirdcipal Act as amended by this Act.
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4. The Andhra Pradesh - -Municipalities Repeal 6f
{Amendment} Ordinance, 1997 is hereby Ordinance .
repealed. . 11 of 1997

_ G. BHAVANI-PRASAD,
Secretary to Government,
Leyislative Affairs & Justice,
Law Department.
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ACT No. 35 OF 1998.

*[22nd December, 1993.}

AN ACT FURTHER . TO AMEND "THE ANDHRA .

PRADESH MUNICIPALITIES ACT, 1965,

Be it enacted by the Legislative

Assembly of the State of Andhra Pradesh
in the Forty-ninth Year of the Republic
of Indla, as follows:-

1. (1) This Act may be called the
Andhra Pradesh Municipalities (Amendment)
Act, 1998.

‘*[Received theaSSent of the Governor on the 18-12~ 1993.
. For statement of object and reasons please see the Andhra
_Pradesh Gagzette, Part-1v-A, Extraordinary dated 25 07-1598
at Page 3 3.1 _

Short title
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(2) It shall come into force on such
date as the Government may, by notifica-
tion, appeoint.

2. In the Andhra Pradesh Municipalities
Act, 19653, in section &5, after /sub~-
section {4), the following shall be
added, namely:-

"{3) Notwithstanding anything con-
tained in this Act and the Rules made
thereunder, where a building is construc-
ted, or re-caonstructed, or some structures
are raised unauthorisedly, it shall be
competent to the assessing authority to
levy property tax on such building or
structure with a penzlty of ten per cent
on the amount of tax. levied till such
unauthorised construction is demolished
or regularised.

(6} A separate receipt for the
penalty levied and collected shall be

issued.".

G. \BHAVARI PRASAD,
.. . Secretary to Government,
Legislative Affairs & Justice.
Law Department,



The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 25th March, 1999
anéd the said assent is hereby first
published on the 30th March, 1999 in the
Andhra Pradesh Gazette for general
information:-~

ACT No. 5 OF 1999, °
AN ACT FURTHER TO AMEND TBE ANDHRA PRADESE
MUNICIPALITIES ACT, 1965.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fiftieth Year of the Republic
of India as follows:=~

1. (1) This Act ‘may be called the
| ‘Andhra Pradesh Municipalities (Amendment)
Act, 1999,

title,
and

» CIEmEenCe—
ment.

Rececived the assent of the Governor 1 i the 25-3-1999. Tor slatement of ubjects and
reasons please scc the Andhra Pradesh Gazelte, Part I'V-A, Exiraordinacy, di. 26-11-1998
al page 4. ’

[27]
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{(2) It shall come inte force on such
date as the State Government .may, by
notification, appoint.

. 2, In the Andhra Pradesh Municipali-
ties BAct, 1965 in section. 5, in sub-
section (2),- )

E
{2) in clause. (ii}, for the proWwrso,
the following provisco shall be substitu-
ted, nanely:-

*Provided that a Member .of the
Legislative Assembly representing a
Constituency which comprises more than
one Municipality including a part of any
Municipalit:, shall be ex-officio member -
of one such Municipality, which -he
chooses within a period of thirty days -
from the date of conduct of ordinary’
elections to the Municipalities or the
date of election as Member of the
Legislative Assembly by notice ' in
writing duly signed by him and delivéred
to the Commissioner of that Municipality
or Nagar Panchayat and he shall also
have the right to speak in and other-
wise take part in the proceedings of any
meeting of the other Councils comprised
within the Constituency, but shall not
be entitled to vote at any such meeting.
The intimation se given shall be final

and irrevocable. In default of such

intimation within the aforesaid period,.
the Election Authority shall decide the
Municipality and inform the Member of
the Legislative Assembly.".

(b) in clause (iii), for the proviso,
the following proviso shall be gsubstitu-
ted, namely:-

L

"Provided that a Member of the House
of the People representing a Constituency
which comprises more than one Municipality
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including a part of any Municipality,
shall be ex-officio member of one such
Municipality, which he chooses within a
period of thirty days from the date of
conduct of ordinary elections to the
Municipalities or the date of election
as Member of the House of the People by
notice in writing duly signed by him and
delivered to the Commissioner of that
Municipality or WNagar Panchayat and he
"shall also have the right to speak in
and otherwise take part in the
proceedings of any meeting of the other
Councils comprised within the Constituency,
but shall not be entitled to vote at any
such meeting. The intimation so given
shall be final and iruevocable. In
defavlt of such intimation within the
aforesaid period, the Election Authority
shall decide the Municipality and 1nform
the Member of the House of the People -"

G. BHAVANI FRASAD,
Secretary tec Government.
Leglslatlve Affairs & Justice,
Law Department.
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STATEMERT QF GBJECTS AKD REASCONS

hocording to section 5{(2) (2i) of Andhra Pradesh
Municipalities Act, 1965, a Menber of the Leglslative
Assembly representing a constituency which comprises more
than one Municipality including a part of any Municipality,
shall be ex—officio member of one such Municipality which he
chooses with voting right and shall have the right te speak
in’ or t=ke part in the prnceedings of the other Councils
within the Constituency bat not entitled to vote at any such
eeeting. The same bolds good in respect of a Member of the
House of the people under Section 5(2} (iii).

As no time limit was fixed in the said provisions.to
choose a Municipality, the Members of Legislative Assembly
or Members of the House of the P2ople are taking their own
time resulting in the Municiwz! Councils transacting
business in the absence of Ex—officis Members.

Ater careful examipation, the Gavernment have felt it
desirable to fix a2 time limit of thirty days from the date
of conduct of ordinary elections to the Muncipalities or the
date of election to the Assembly or the House of the People,
as the case may be, 10 choose a Municipality, if there are
more than. one Municipelity in the Constituency represented
by the Member of the Legislative Assembly or as the case may
be; Members of the Bouse of the people concerned by giving a
notice in wziting to the Commissioner. It is also decided to
make the intimatlan once made as irrevocable .and indefault
of such intimation, the Election Authority shall be empowe-
red to decide the Municipality to which the Member of
Legislative Asgembly or as the case may be the Member of the
House of the Feople shall be ex-offlcico Member and to inform
the same to such wember. The Government have accordingly
decided to amend section 5(2) {ii} and (iii) of the Andhra
Pradesh Monicipalities Act, 1965 suitably by substituting
new provisas. .

This Bill seeks eto give effect to the -above decisions.

BARDARU SATYANARAYANA MURTEHY,

Minizter for Municipal Administration
' and Urban Development.



The £ollowing Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 25th March, 1999
and the sajid assent is hereby first
published on the 30th March, 1999 in the’
Andhra -Pradesh . Gazette kK for general

information:-
ACT No. 6 OF 1999.

. AN ACT FURTHER TO AMEND THE ANDHRA PRADESH .
MONICIPALITIES ACT, 1965

Be it enacted by the: Legislative
Assembly of the. State of Andhra Pradesh
in the ~Fiftleth..'Year of the Republic
of India as follows:-

1. (1) This Act may be called the Andhra EhoTt
Pradesh Municipalities {Second Amendment) :’;‘;—1"

Act, 1599. . ame
i O
‘ment,

Received th i
reasons please s::aﬁ:n;:;;he Governor on the 25-3-1999, For stalement of objects and
at page 3, ra Pradesh Gazetie, Part IV-A, Extraordinary, dt 26-11-1998

[31]
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{2} It shall be deemed to nave cons

i9th

into force with efrfect from the th
June, 1998,

2. In the Andhra Pradesh Municipalities

Act, 1865, after section 147, <the

- Act ViT of £0llowing shall be inserted, namely:-

1965.

- "peceptance of '1473. The Government may, by

contribotions | notification direct the

" towards the council to levy and collect
capital cost pipe-line service charges
of underground | £Yom every owner or occupier
drainage of a premises, to which

Ondinsnces
4 s § aof
1938,

_undergroundd:alnageconnec-
tion has been given at cuch rate as way be
prescribed te the different categories
specified therein to defray the capital
cost of sewerage and sewage treatment
works undertaken by the council and the
operation and maintenance of the
sewerage system from time to time:

Provided that no such charges shall
be levied on the owner:or occupier of
any premises situwated in the areas winich
are not served by the sewerage system by

- the Council.".

3. The Andhra Pradesh Municipalities

(Amendment} - Ordinance, 1998 and the

Andhra Pradesh Municipalities (Second
Rmendment}” Ordinance, 1998 are hereby
repealed. - .

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affajrs & Justice,
Law Department.



33
STATEMENT QF ODRJECTS AND REBASONS

Section 142 of the Andhra Pradesh Municipalities  Act,
1965 empowers the Government to direck the Municipal Council
to levy and collezt the pipe-line service chazges £rom -the
owner or occupier of a building of any category specified in
clause {a) of sub-section (2) ef section 141 to defray
towards the capital cost of pipe-line service works and the
cperation and maintenance of pipe-line system from time to
time. But there is uo similar provision in the Act to enable
the  Municipal Council te levy and collect =uch pipe-line
charges from the owners or occupiers of the Ebuildings Eor
having cosnection with underground drainags system.

To achieve ‘the above cbject in view, the Govermment
have therefore, decided to amend the andhra Pradesh
Municipalities Act, 1365 in Council Rescolution Me. 159/%8,
501tab1y.

As the Leairlative Assembly of the Stave was not thesn
in session having been prorogued and as it has been decildea
w0 give effect to the above decision immediataly, the andhra
© Pradesh Muaicipalities (Amendment) Crdinance, 1998 (2.F.
Ordinance WNo. 4 oI 1998) has been promulgated by the
Governor on  thn li<h June, 1928 apd in order to have
continuity oi law the Andhra Pradesh Municigalities (Second
Amendment) Ordinance, 1938 (A.P. Ordinance ¥o. 6 of 1998}
has heen precmulgatec by the Governor on the 3rd September,
1998.

This Bill seeks to replace the said Ordinancdes.
BANDARU SATYARARAYANA MURTHY,

Minister for Municipal Administration
and Urban Development.
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' The following Act of the Andhra Pradesh

" Legislative ASSembly received the asaont

of the Governor or:the 15th April, 1949
and the saild assent is ercby first
Published on the 17th April, 1999 in the
Andhra Pradesh Gq@Ftte for general tnfcr—
mation:-

acT ﬁq: 10 oF 1999.

AN ACT FURTHER TQ AMEND THE ARDEDLA PRADESH
MURICTPALITIES  ACT, 1963. ’

e it enacted by the Leg;&;a*ive
As'ﬁmblv of the State of Andhra Pradesh in
the Flftiﬂth Year of the ﬁepuhlid' of
Tndia, ag followss="

Received the assent of the Governor o the 15-4-1999. For statement off dificls it
reasons please see the Andhra Pradesh Guette, Part 1V-A, Extraordinary, dt. 22-3-1999 at

pages 3 & 4.
[(61)
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i’::lrt ‘L. (1) This Act may be called the
& Andhra Pradesh Municipalities . (Third

and Amendment) Act, 1999,

Commenca-—

bent. (2} It shall bé Geemed to have come

into force with effect from the 6th-
February, 1999, )

Amendeent . 2. In the Andhra Pradesh Municipalities
of sertion Act, 1965, in section 74.-

74. Act VI

of 196S. {i} in the second proviso, for the

words "to all the other posts the pay or
maximum pay", the words "to =211 the
other posts except all categories of -
oosts of teachers the pay or the maximum
pay", shall be substituted; and

(ii) - after the second proviso, the
following proviso shall be added, namely:-

"pProvided also that appointment to
all categories of posts of teachers shall
be made as per the procedure prescribed
by the Government from time to time."-

Repeal of 3. The Andhra Pradesh Municipalitiesg
ordinance (Amendment) Ozrdinance, 1999 is hereby
2 of 1999.repealed.

G. BEAVAKI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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STATEMENT OF OBJECTS AND REASORS

According to. G.D.Ms.No. 220, M.A. & U.D. Departeent,
dated 30.4.15%8, the District Selection Commuittes constituted
under rule 3 of the Rules issued in G.0.Ms.MNo. 221, Educazion
(Ser.IIl) Department, dated 16.7.1994 shall conguct recruit-
ment te the teacher posts in the schocols maintained by the
Municipalities as per the procedure mentiored therein and
names of the selected candidates shall be "s=ent ko the
concerned Municipalities for issgance of appointment orders.
The said rules were framed by invoking the provisions of the
Andhra Pradesh Education Ackt, 1982 and the Andhra Praéesh |
Panchayat Raj Act, 1994 but not invoking the vprovisicrns of
the Andhra Pradesh Municipalitles Aet, 1965, :

The Andhra Pradesh High Court in its order cazed
24.6.1999 in W.P.M.P.Ho. 18969/9B8 in w.P.No. 15902/96 filed
by the President, the Andhra FPradea Chanber of Hunicizal
Chairpman has auspended rule 3 of the rules issued by the
Government in G.0.Ms.No. 221, Education (Ser.lXII) Depzrtient,
dated 16.7.1994 in so far as the posts relatiag ke Lhr Moui-
cipalities are concerned, as it is in violation of cec.ian
74 of the Andhra Pradw:sh Municipalitiez? Act, 1965 and artic'a
243-% and Schedule 12, item-13 of the Canstitutior.

In view of the interim orders of the High Cour%, the
rules issued in G.0-Ms.No. 220, M.A. & U.D. Department, €aced
30.4.19%8, and the Selectlon Committes constituied under
rule 3 of G.0.Ms5.No. 221, Edugation (Sar.III} Depar<=sentc,
dated 16.7-1994 are net in tune with the provigioncf seczion
74 of the Andhra Pradesh Municipalitiwes aAct, 1955 and thage-
fore Government have decided ta amepd the sention 74 of the
said Azz, suitably and frame Iresh rules.

As the Legislative Assembly of ti~ Ztate was not then
in 3ession having been prorogued and as it has been decided
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to give effect to the above decision immediately, the Andhra
Pradesh Municipalities (Amendment) Ordinance 1999, [(A.P.
ordinance 2 of 1489) has been promulgated by the Governor on
the 6th February, 1999 and published it on the sage date.

This Bill seeks ta replace the said Ordinance. ~

mmsmazmm,
Minister for Municipal Administration.



ANDHRA PRADESH ACTS, ORDINANCES AND.
REGULATIONS, Ete,

The following Act of the Andhra
Pradesh Legislative Assembly  received
the asgsent of -the Governor on the 10th
April, 2001 and +ths said assent is
hereby, first published on the 1lth April
2001 in the Andhra Pradesh Gazette for
‘ganeral information:-:

ACT No. 10 OF 2001.

AN ACT * FURTHFER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965.

‘Be it enacted by the Legislative
-Assembly of the State of Andhra Pradesh
in the Fifty-second Year of the Republic
of India as follows:- '

1. (1) This Act may be called the snotuieedent’
Andhra Pradesh Municipalities (Amendment) sndCommence-
Act,; 2001- ment,

(2) It extends ‘-to the whole of
the State of Andhra Pradesh.

{41)
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STATEMENT OF CBJECTS AND REJSONS

Under sub-section (2} of Secticn 46
of 2ndhra Pradech Municipalities Lct,
1969, the motion of nc-confidence irn
Vice-Chairperson can he meoved by members
including Ex-officio mempers of the
Council and by such members not less

"than one haif of the sanctioned strength

cf the Council. Since the Chairpsirson is
dirszctly elected, he is not included in
the sanctioned strength of the Council.
however, by viyriue of sub-section (7) of
Section 23 of Andhra Pradesh Murnicipali-
ties Act, 1963, Chairperson by virtue of
his ©Qffice, be a mauher ‘of Municipal
Counzil &znd shall have all the rigints
and privileges of an elected member and

"shall be entitled to wvoke a2t all ithe

meetings of the Council inegluding <the
meetings convened tc pass motion of no-
confidence in +the Vice-Chair-person. But
the wording of Section 46 {2) gives
rise te an ambiguity whether Chair-
perscn can be a signatccy 1n such no-
confidence motion. In eorder to avoid any
ambigrity in the matter and to include
the Chaijrperson in ‘the sanctioned
strength of the Council Government have
decided to amend +tne section 46 of the
Andhra Pradesh Municipalities Act; 1965
suitably.

2. This Bill seeks to give effect to
the above decision.

N. MD. FAROOEK,
Minister for Municipal
Administration and Urban

Development.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Litc.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 10th
April, 2002 and the said assent is hereby first published on
the [1th April, 2002 in the Andhra Pradesh Gazette for
general information:-

Act No. 9 OF 2002.

AN ACT FURTHER TO AMEND THE ANDHRA

PRADESH MUNICIPALITIES'ACT, 1965. _

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-third Year of the Republic of
India as follows:- Short title and

[. (1) This Act may be called the Andhra Pradesh commencement .
Municipalities {Amendment) Act, 2002.

(2) 1t shall be deemed 1o have come into force on the
23rd November, 2001. _

2. In the Andhra Pradesh Municipalities Act, 1965, in _amendment ol
Section 7, in Sub-section (2), in the proviso for the words Section 7, Act
“within a period of one year,” the words “within a period of V1of 1965.
one and half years”, shall be substituted. Repeal of

3. The Andhra Pradesh Municipalities (Amendment) ;‘“‘th";
Ordinance, 2002 is hereby repealed. Ofrad ir‘:sanw Lot

2002,

K.G. SHANKAR,
Secretary to Government,

Legislative Affairs & Justice (FAC),
Law Department.
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STATEMENT OF OBJECTS AND REASONS

According to proviso under sub-section (2) of section 7
of the Andhra Pradesh Municipalities Act, 1965, the
appointment of Special Officer to the newly constituted

Municipalities in the absence of an elected body to perform:
the duties and functions of the council is for a period of one
year only. Due to various reasons such as wars division,
fixation of reservation of seats for Palasa-Kasibugga
Municipality elelctions could not be held. Necessary steps
have already been taken to complete the ward division and

" fixation of reservations of seats etc. and it has been proposed

to conduct elections within the stipulated time.

As the term of the Special Officer of Palasa-Kasibugga
Municipality expires by 29-1-2002, it was decided to amend
sub-section (2) of section 7 of the said Act enabling the
Govermnment to extend the term for a further period of six
months and accordingly the Andhra Pradesh Municipalities
(Amendment) Ordinance, 2002 (A.P. Ordeinance | of 2002)
was promulgated by the Governor on 28-1-2002.

As the Legislative Assembly was not then in session
having been prorogued and in order to have continuity of
the Office of the Special Officer in the above said
Municipality it has been decided to extend the term of the
Special Officer for a further period of six months, the Andhra
Pradesh Municipalities (Amendment) Qcdinance, 2002 (A P.
Ordinance 1 of 2002) has been promulgated by the Governor
on the 28th January, 2002.

This Bill seeks to replace the above said Ordinance.
N.MD, FAROOK,

Minister for Municipal Administration
and Urban Development.
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ANDHRA PRADESBH ACTS. ORDINANC AND
REGULATIONS Ete. '

The folowing Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 7th
August, 2002 and the said assent 1s hereby first published
on the Sth August, 2002 in the Andhra Pradesh Gazette for
general information.

ACT NO. 19 OF 2002.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965.

Be it enaced by the Legislative Assembly of the State of
Andhra Pradesh in the FiRty third Year of the Republic of
India as follows:-

1. {1) This Act may be called the Andhra Pradesh
Municipalities {Second Amendiment) Act, 2002.

(2) It shall be deemed to have come into force on the
2nd May, 2002, '

2. In the Andhra Pradesh Municipalities Act, 1965, in
section 7, in sub-section (2), in the proviso for the words
“within a period of one and half years”, the words “within a
period of two years”, shall be substituled.

3. The Andhra Pradesh Municipalities (Second
Amendment) Ordinance, 2002, is hereby repealed.

K.G. SHANKAR,
Secretary to Government,
Legislative Affairs & Justice (FAC),
Lenw Deparement.
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STATEMENT OF OBIFCTS AND RE LSOUNS

According o provise under sub-section (2) of section 7
of the Andhra Pradesh Municipalities Act. 1953 empowers
the Governiment e appointa Special OfGeer Tor a period of
one vear for the newly constituted Muosicipal Coeuncils to
exercise the powers, discharge tie duties and perfonm the

- functions ot the Council. The Spezial Officer so appaointed
shall cause arrangements for election 1o be made sothat the
Chairperson and the elected members may come into Office,
The said term of the one year was raised to one and half
year through the Andhra Pradesh Municipalitics
(Amendment) Act, 2002 {Act 9 af 2002) with rctrospective
effect from 25rd November, 200 1. The clection to the Palasa
- Kasibugga Municipal Council which is a newly constituted
Municipality could not be held due to revision [ wards
division aud the revision was sub-sequently completed. An
election Notification for Palasa - Kasibupggs Municipal
Council was issued by the State Election Commission on
16-3-2002. After issue of the said Notification, Sri T. Krishna
Rao and another residents of Palasa have approached the
Hon’ble High Court in W.P.M.P. No. 6010 of 2002 and their
prayer is to stay all further proceedings including the
proposed conduct of elections o the Palasa Kasibugga
Municipal Council, Srikakulam District pending disposal
of W.P.No. 4814 of 2002. On which the Hon’ble High Court
directed the concerned not to conduct elections. As per the
High Court directions election to the Palasa - Kasibugga
Municipal Council could not be held. Necessary steps have
already been taken to vacate the stay orders in cousultiation
with the Government Pleader for General Administration
Department in order to conduct the elections. According to
proviso to the sub-secticn (2) of Section 7 of the A.P.
Municipalities Act, 1965, the term of special officer will
continue up to 23-5-2002. Within the said date the election
process could not be completed in view of the interim orders
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of the High Court. Therefore, it is necessary to extend the
term of Special Officer of the Palasa - Kasibupgga
Municipality for a further period of six months from 24-5-
2002 10 23-11-2002. Subsequently stay has been vacated
and action is being taken fo conduct the elections by the
Director of Municipal Administration/State Election
Commission.

As the Legislative Assembly was not then in session
having been prorogued and in order to have continuity of
the office of te Special Officer in the above said Municipality
it has been decidedto extend the term of the Special Officer
for a further period of six months, the A .P. Municipalities
(Second Amendment} Ordinance, 2002 (A.P. Ordinance 2
of 2002) has been promulgated by the Governor on the 21st
May, 2002 which has been published in Part 1V-B,
Extraordinary of the Andhra Pradesh Gazette dated the 22nd
May, 2002,

. This Bill seeks to replace the above said Ordinance,

N.Md. FAROOK,
Minister for
Municipal Administration and
Urban Development.
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THE ANDHRA PRADESH GAZETTE
PART 1V-B  EXTRAORDINARY
PUBLISHEDBY AUTHORITY

No.19] HYDERABAD, WEDNESDAY, SEPTEMBER 23, 2009

ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The following Act of the Andhra Pradesh Legisla-
ture, received the assent of the Governor on the 19th
September, 2009 and the said assent is hereby first
published on the 23rd September, 2009 in the Andhra
Pradesh Gazette for general information:-

ACT No. 16 OF 20009.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixtieth Year of the Republic of India as
follows:—

[1]
A. 340
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Short
title

commen-
cement.

Inser-
tion of
section
24, Act
No. 6 of
1965.

1. (1) This Act may be called the Andhra Pradesh
Municipalities (Amendment) Act, 2009.

(2) It shall be deemed to have come into force on
the 6th August, 2005.

2. In the Andhra Pradesh Municipalities Act, 1965,
after section 23-A the following new section shall be
inserted, namely:—

“Reservation | 24. Out of the total number of offices of

of Offices of \ Chairpersons in the State, the Government

Chairpersons. | ghall, subject to such rules as may be
prescribed, reserve--

(i) such number of offices to the Scheduled Castes
and Scheduled Tribes as may be determined subject to
the condition that the number of offices so reserved shall
bear, as nearly as may be, the same proportion to the total
number of offices to be filled in the State as the population
of the Scheduled Castes or Scheduled Tribes, as the case
may be, in the Municipalities of the State bears to the total
population of the Municipalities in the State and such offices
may be allotted by rotation to different Municipalities in the
State;

(i) one-third of the Offices to the Backward Classes
and such offices may be allotted by rotation to the different
Municipalities in the State;

(i) not less than one-third of the total number of
offices reserved under clauses (i) and (ii) above for women
belonging to the Scheduled Castes and Scheduled Tribes,
or as the case may be, Backward Classes; and
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(iv) not less than one-third (including the number of
offices reserved for women belonging to Scheduled Castes
and Scheduled Tribes and the Backward Classes) of the
total number of offices to be filled in the State, for women
and such offices may be allotted by rotation to different
Municipalities in the State.”

R. RAMA CHANDRA REDDY,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING,
AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD - 2009



Registered No. HSE/49 [Price: Rs. 0-30 Paise.

8o|¢fPA34 comd@dn
THE ANDHRA PRADESH GAZETTE
PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No.16] HYDERABAD, TUESDAY, APRIL 26, 2011.

ANDHRA PRADESHACTS, ORDINANCESAND
REGULATIONSETC.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 23rd April,
2011 and the said assent is hereby first published on the
26th April, 2011 in the Andhra Pradesh Gazette for general
information.

ACT No. 16 OF 2011.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty second year of the Republic of India
as follows:-
1. (1) This Act may be called the Andhra Pradesh Shorttitle

Municipalities (Amendment) Act, 2011. and
commen-
[1] cement.

A. 457
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(2) It shall be deemed to have come in to force on
the 1st April, 2009.

Omission 2. In the Andhra Pradesh Municipalities Act, 1965,
of section

123and
Sch;f‘me (i) section 123 shall be omitted; and

VI of
ActNo.6 (if) Schedule VIl shall be omitted.

of 1965.

A. SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD,
2011.
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THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 9] HYDERABAD, WEDNESDAY, APRIL 15, 2015.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etec.

The following Act of the Andhra Pradesh

Legislature received the assent of the Governor on the
13" April, 2015 and the said assent is hereby first
published on the 15" April, 2015 in the Andhra Pradesh
Gazette for general information:-

ACT No. 9 OF 2015.

AN ACT FURTHERTO AMEND THE ANDHRA
PRADESH MUNICIPALITIESACT, 1965

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty-sixth Year of the Republic of
India as follows :-

1. (1) This Act may be called the Andhra Pradesh  ghort title and
Municipalities (Amendment) Act, 2015. commencement.

(2) It shall come into force on such date as the
Government may, by notification, in the
Andhra Pradesh (Gazette, appoint.

[1]
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Amendment of 2. Inthe Andhra Pradesh Municipalities Act, 1963,
e s O, in section 43, in sub-section (1),-

(1) after the words “any contract”, the words
“including administrative sanction for the works” shall
be inserted.

(2) for the Table thereunder, the following
Table shall be substituted, namely :-

“TABLE
Municipality| Monetary Limits Authority
(1) 2) (3)

Third Grade|(a) not exceeding |Commissioner

Municipality |[Rs. 20,000/-

including [(b) exceeding Committee consisting

Nagar Rs. 20,000/- of the Chairperson,

Panchayat |but not exceeding |{Commissioner and not
Rs. 50,000/- less than three but not

more than seven
members, chosen in
this behalf by the
Council.

Second (a) not exceeding |Commissioner

Grade Rs. 50,000/-

Municipality [(b) exceeding Committee consisting
Rs. 50,000/- of the Chairperson,
but not exceeding [Commissioner and not
Rs. 1,00,000/- less than three but not

more than seven
members, chosen in
this behalf by the
Council.

First (a) not exceeding |Commissioner

Grade Rs. 1,00,000/-

Municipality [(b) exceedin Committee consisting

s. 1,00,000/- of the Chairperson,
but not exceeding |Commissioner and not
Rs. 2,00,000/- less than three but not

more than seven
members, chosen in
this behalf by the

Council.
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but not exceeding
Rs. 10,00,000/-

Municipality| Monetary Limits Authority
(1) (2 (3)
Special (a) not exceeding| Commissioner
Grade Rs. 2,00,000/-
Municipality|(b) exceeding Committee consisting of
Rs. 2,00,000/- the Chairperson,
but not exceeding Commissioner and not
Rs. 4,00,000/- less than three but not
more than seven
members, chosen in this
behalf by the Council.
Selection |(a) not exceeding] Commissioner
Grade Rs. 5,00,000/-
Municipality|{(b) exceeding Committee consisting of
Rs. 5,00,000/- the Chairperson,

Commissioner and not
less than three but not
more than seven
members, chosen in this
behalf by the Council.

T. NARAYANA REDDY,
Secretary to Government (FAC),
Law Department.

Printed by the Commissioner of Printing, at A. P. Legislative Assembly Printing

Press, Hyderabad.
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THE ANDHRA PRADESH GAZETTE
PARTIV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 11] AMARAVATI, WEDNESDAY, JANUARY 10, 2018.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 8" January, 2018 and the said assentis hereby first published on the -

10" January, 2018 in the Andhra Pradesh Gazette for general information :

ACT No. 11 of 2018

ACT FURTHER TO AMEND THE ANDHRA PRADESH
CIPALITIES ACT, 1965.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Sixty-eighth
year of the Republic of India as follows:-

(1) This Act may be called the Andhra Pradesh Municipalities (Amendment)  short title and
Act, 2017 commencement.

(2) It shall come into force on such date as the State Government may, by notifica-

tion, appoint.
2. | Inthe Andhra Pradesh Municipalities Act, 1965 (hereinafter referred to as the Prin- Amendment of
cipal Act), in section 184,- ;Zc;tlig: 16804%

5 : 13 19 : 1965.
(1) in sub-section (1), for the word “council” wherever it occurs, the word o

“commissioner” shall be substituted.
(2) - insub-section (4),-

(@) inclause (ii) , for the word “council”, the word “commissioner” shall be
substituted.

(b) in clause (iv), in sub-clause (b), for the word “council”, the word
“commissioner” shall be substituted.

3. Inthe principal Act, in section 185,-
[1]
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Amendment of (1) in sub-section (3), for the word “council”, the word “commissioner” shall be
section 185. substituted.

(2) in sub-section (4), in clause (i), for the word “council”, the word
“commissioner” shall be substituted.

DUPPALA VENKATARAMANA,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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